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The - Goa Private Nursing Home (Regufation) Bill, 1987: '
(Bill No. 7 of 1987) - '

A

.~ BOL

to provide proper treatment and adequate facilities
such as proper accommodation and proper n'wrs'mg ‘
care to patwnts within the framework of the somo
econo'mw condition of the patients.

' Beit enacted by the Leglsla.tlve Assembly of Goa

in the Thirty-eighth Year of the Repubhc of -India
as follows —_—

» Prehmmary . ,
T Short tltle, extent and commencement — (1)

This Act may be called the Goa anate Nursmg
Home (Regula.tion) Act, 1987. : '

(2) Tt extends to the whole of the State of Goa

3t shall come mto force on such date as the

Government may, by notification in the Official
Ga.zette, a,ppomt

2 Deﬁnltlons.—-—In this Act unless the context"
othermse requlres,

. (a) appomted day means the date on whlch ‘
the provisions of this Act came into force;

" (b) ‘competent authority’ means any person or
- persons or authority appointed by the Government
to perform the functions of the competent autho-
rity under this Act and different persons or autho-

rities may be appomted to perform different func-
txons, : :

(c) ‘Government’ means the Government of Goa.

(d) ‘inspecting authomty means the Deputy
'Directors or the Health Officers or the Chief Medi-
‘eal Officers of the Dlrectorate of Health Serv1ces,

: Government of Goa, '

(e) ‘licence’ means a licence granted under the
prowsmns of thls Act; ‘



e-"

(f""::manager in “relation  t6" a7 private nursing
ﬁome ‘means- the person, by whatever name -Or

* designation ‘called who'is a quahﬁed medical prac-

titioner and'is in charge of or is entrusted with,
4 the runnlng of private nursing- home, o -

(g) - ‘medlcal treatment’ means . treatment in

modem medicine -or in any system of medicine like.

" the Ayurvedic, the’ Unam, the Homoeopathlc and
- the NaturOpathlc, g

g (h) modern medlcme ‘means the Western ‘me-
. "thods of allopathic medicine, obstetrics and surgery -
.. and it ‘includes also -radiotheraphy, cnotheraphy,'

ultrasonic or sny other method used in treatment
. of dlseases by moderti apphances and. apparatus,

(i) ‘nursing ‘Home’ means & hospital or chmc or

- any other place where-human-diseases are glven o

O ‘Preventlve and or curatave medmal treatment;

§ J) ‘Off101a1 Gazette means the Goa Government
Gazette‘ P

(k) prlvate nursmg home means a nursmg
home -Which i$ nof owned or’ “$ponsored’ by the
Government or the Central Government o

(1) sectlon means sectlon of thls Act

s (m) quahfled medlcal practltloner means me-'
_ Adlcal pr"actlt;loner ‘registered-in the State of' Goa’

- under ‘the law in*force for the reglstratmn of o
L mechcal p‘ract1t10ner ‘

' ‘3 Prlvate nursmg home to be hcensed-—-@n or

. after the appointed.day, no private nursmg home

‘shall: be. established, run or ‘maintained inthe: ‘State
‘of Goa except under and in’ accordance with the' '
terms and cond1t1ons orf a hcence \ - :

, Prov1ded that a prlvate nursmg home in ex1stence :
.1mmed1ately before the appointed day shall also-apply
~ for.the licence within: a period of four months from

such day and- pending orders thereon, may continue = -
;to be Tun: but sub]ect to the prov1s1ons of this Act _

4 Standards. — Every prlvate nursmg home shall
.oonform to the standards which may’ be-preseribed
regarding the operation theatre, accommodatlon, :
- “staff,-facilities to be prov1ded to the patlents, mam-

'tenaﬁceané like matters, <o v o ormme



5. Foes to be ehargeff --— (1) For the medical treat-
ment given, no private. nursing home shall charge
or collect fees in excess of the scales of fees that
may be prescribed. .

(2) Fees shall be prescribed havmg regard to the
‘nature of the dlsease the treatment and other hke_
_matters

6. Appllcation for licence. — Every person desiring .
to. establish, run, maintain or continue to run a pri-
- 'vate nursing home shall make an application to the -
-competent authorlty in such form and alongwith such
fees as may he prescrlbed

7. Disposal of applications. — (1) On recelpt of the
application under section 6 and after such enquiry
as he may deem necessary, the competent authority
may, by order, grant or refuse to grant the licence.

- Where the licence is refused, bnef reasons for such

“refusal shall be given.

(2) Every order. undér sub-section (1) shall as
soon as may be after it is made, be communicated -
~ to the applicant: «

Provuied that where no such communication is
issued before the expiry of ninety days from the .
date on which the application was made, the hcenoe :
shall be deemed to have been refused. ’

8. Factors to be taken into account in disposing
of application. —In disposing of the applications
under section 6, the competent: authority ‘shall have
regard to the fo]lowmg, namely: —

(a) Whether the premises housmg the nursing
home is-suitable hyglemca,lly or otherW1se :

(b) whether the nursing home is adequately
staffed with -qualified doctors, nurses, technical
and other personnel; and

: (c) such other factors as may be prescnbed

' 9 Inspectlons, eté. — (1) The- 1nspect1ng a.uthonty
may at any time, inspect a prlvate nursing home-to -
_satisfy himself that the provisions of this Act and
the condltlons of the hcence are being duly observed.

2) If as a result of such mspectlon any defects
or. def1c1encles are notlced the inspecting authority
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Yy, by orﬂer’.“f‘dxrect m:'mafg%i" te remedy the
“sdme within “steh- y: 15y be ‘specified in:the
order. Thefeupot; the nrangger” shall “comply . with
every such.diregtion and make a report oa“l comphance
to the mspectmg authorlty :

i-

" 10 Defaults = (1) T any prI‘Vaite nursmg home '
" a free access to the inspecting authority is obstructed
or prevented in any manner by the manager or. his
staff, the competent’ authorlty after receiving such
information and after giving the concerned person
an_opportunity. of being. heard, may impose. a. fine

‘which may extend’to five hundred rupees:without

detriment to any other actlon taken under sub-sec-
o tion (2). : : :

2 It any pnvate—nursmg home commlts default .
in observing.any of the conditions of.the licence. or
fails to comply with the. directions issued. under
séction- 9 or contravenes any. of:the: ‘provisions. of
this Aect, the competent authonty may, by order, .
revoke the licenice:. ’

» .Promdedfhé,t no -sﬁch‘ erder shall be made. except

after giving the person concerned an opportunity. .

of makmg representatlon agamst the proposal

(3) The fme imposed. shall be paid by the mana:ger

of the nursing home- within"the- period- of: ten ‘days

" from the date of such order. In case of non-payment

‘of fine within the period of ten days, the-same shall

. be-recovered:as an:arrear of land revenie: under the
_ .la.w for the time-being . in: foree:. .

11 Appeals —_ (1) Any person whose_ a.pphca.tlon
for licence i§ refused or deemied to have been refused
and-any person aggrieved By any other order under
- this Aect, may prefer an- a,ppeal to the prescnbed"
appellate authonty _

. (2) Every such a.ppeal sha.ll be- preferred w1thm 7
- thirty days from the date of the order appealed .
- against is: communicated or is deemed. to have been
. made. The order of the- a,ppella,te a.uthonty on a.ppeal
,-sh!au be fmal

. 12 Penalty — Whoever contravenes a.ny of the
;prov1§1ons 5f- this: Aet or the terms and conditions
‘ofaA hoeneeésha;u &Ji’able, o mmmtamsan-
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, ment whieh~ ma.y éxtend to six: months or with ‘fine.
'Whlch may extend to flve thousand rupees )

13 (‘ognlzance and tnal of offence. —(1) No Court
inferior to that of-Judicial Mag1strate of first class
shall try any offence under thms Act RS

RN .
T,

‘Provided that no such Court shall ta.ke cogmzance "
of offence. except on a complaint made by the compe-
tent authority or any other officer authorised by hlm
either. generally or spﬂclally in ertmg

&

‘14. Indemnity, — No suit or legal proceedings shall °
lie against the ‘Government or any officer of the
‘Government in respect of anything which is in good
fajth done by or under this Act

" 15. Rules. — (1) The Government ma,y, subject to
- the condition of previous publication make rules for
"carrying out the purpose of this Act.

(2) In partlcular and without prejudlce to. the.
generality of the foregoing provision, such rules may

provide for all or any of the following matters,
namely —_ . '

(a) the standards referred to in sectlon 4
() form of application under section 6;

(¢) condition subJect to wh1chJ licence may bev
-granted;

. (d) other factors to be taken mto account under
sectlon 8;

, (e) fees to be pald on apphcatlons and appeals,
and - .

(D) the fees to-be charged for the medlcal treat-
ment given, the accommodatlon and facilities pro-
v1ded :

16 ‘Repeal and saving. — (1) On the commence-
‘ment of the Act, any law in force in the State of
Goa prov1d1ng for any matter for which provision

~ is made in thas Act, shall stand repealed

(2) Noththstandmg the” repeal by this Act of
a.ny corresponding law, all the rules, regulations and
‘byeslaws relating -to-the nirsihg-home- made-under
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such - correspondmg law and -in force 1mmed1ate1yr
before the commencement -of this Act shall, except
‘where and so far as they are inconsistent with or
repugnant to the provisions of this Act, continue to
be in force until altered,- amended or repealed by ‘
rules made under thls Act ’ , _
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" Statement of Ob|ec+s and Reasons :

There is quite a large number of prlvate nursmg ‘
homes in this State and the Government is not in
a pos1t10n to regulate their activities as thére. isno .
suitable leglslatl.on to that effect.

This Bill, therefore, seeks to regulate the functlo- '
ning of private nursing homes so as to -ensure
proper Medical treatment and adequate facilities such
as proper accommodation and proper nur smg care
to patlents at reasonable cost.

. Memorandum of Delegated Legislation

Clause 15 of the Bill empowers the Government

to make rules for carrymg out the purposes of the
Act. '

This delegation is of normal character.

‘Financial Memorandum . .
" Under the Bill, most of the duties are to be per-
formed by the existing staff of the Directorate of
Health Services. At this stage, no financial implica-
tions are involved. However, there would be some
financial implications involving future expansion and -
the strengthening of services to meet the requlre-
ments of the Bill. '

The Bill also provides for levying certain fines for
default or contravention of the provisions of the Bill-
on the part of the management of the concerned
Institutions. The revenue which may be accrued on -
- - this account cannot be ascertamed at this stage

Panaji ' SHAIKH HASSAN HAROON

© 29th June, 1987 © . Minister for Health
Assembly Hall - .M. M. NAIK
Panaji Secretary to the Legislative

- Bth July, 1987 " " . Assembly of Goa T



Governor s recommendatlon under rule 207 :

of the Constltutlon ‘

In pursua.nce of. clause (1) of a.rtlcle 207 of 'the

Constitution, the Governor. of Goa has recommended

to the Legislative Assembly of Goa, the introduction

and consideration of the Goa Prlvate Nursing Home -

(Reg‘ulatlon) Bill, 1987.

ey

PRINTED 'AT“THE"GQVERNMENT PRINTING PRESS~-PANAJI — (987




